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AR T
CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH, ALLAHABAD.

Allahabad this the 02nd day of February, 2001.
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CO@RAM :- Hon'ble Mr, Justgicg_a.n.x. Trivedi, V.C.

-‘_ v .,I .

. b ]
orginal Application No. 829 of 2000.
Ra jeev Kumar, a/a 30 years. _ _ '
 8/o Late 0.P. Yadav. R/o House No. 317 B, - P |

New Modal Railway Colony, Izatnagar, Bameilly.

u -....;.-.lpplimnt- |

chﬁtui foffthe aEEiicant t= Sri satish Mandhyan ;
VERSUS -

]‘e

1. Union of India through The General Manager, h

Northern Eastern Railway, Gorakhpur. %

' |

i

2. Divisional Railway Manager, North Eastern Railway, F
Izatnagar, Bareilly.
¢

| A l,l.

3., Senior Divisional Pexsonal efficéﬁ. N.E.R, i L
T k' t:

Izatnagar, Bareilly.

4, Chief Work-shop Manager, N.E.R, i

Izarnager, Bareilly.

; l

5. J.P. Joshi, Asstt., Personal nfifcer (workshop) ,

N.E.R, Izaenagar, Bareilly. " |

% 0 088 H0 .Raﬂpondantat

Counsel for the respondents:= Sri G.P. Agrawal
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(By Hon'ble Mr. Justice R.R.K. Trivedi. VLC,) 5
By this application under section 19 of t@a

Act, applicant has challanged the order dt, 01.03,00

by which he has been transferfad from Izatnagar, Bariell

to Fatehgarh as Senior CIerk.'ﬁ

' =

3

2. The respondents were given opportunity to file
counter affidavit but inspite of stop order d4t. 18.12,00

C.A has not been filed. Sri G.P. Agrawal, learnéd coure=sl

.wfof the respondents has prayed for further time but.

considering the wvarious Opportunitias‘already'gi{en.“~
I ’ ——

I do not find any justification for grantingk\ time.

The 0.A is accordingly dispised of finally on the |

' basis of materials on record.

»

3. Learned-counsel for the applicant has submitted
that challanging the impugned order of trnnsféfg' |
applicant had filed 0.A No., 268/00 in this Tribunal.
He also represented-aéainst the order of transfer. The
representation of the applicant was allowed by order
dt. 14.04,.00 a copy of which has been filed as
annexure A- 13, The applicant was restored to his
orginal posting with certain directions that applicant
shall be kept under vigilance. It 18 farther suﬁmitted
that in view of the order dt, 14.04.00 as teliefhwas
granted to the applicant, the ipplicant withdrew his
O.A and it was dismissed as withdfawn on 11,07.00,

The grievance of the applicant is that inspite of the
order dt. 14.04,.00 passed on his_£§presentltion the
respondanta are still giﬁnn%ffect, ':.he :I.m:mgned
order dt. 01.03,.00 and he is'not permitted to join at
Barielly. Sri Agrawl_gs.the other hand submitted that
as the applicant joind l\.k Fatehgarh this 0.A has

AL
become infructnoua and applicant is not entitled lp
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In ﬂw'Opcnionllppliolnt is -nnfhloa for
& v,
relief. Eﬁct‘. the order lt:.. 01.03.00 has bnanm

Wm-ﬁ{aftar order dt. f:l m.oo. R

-
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4.

Se For the reasons stated :hov; this 0,.\ is —
allowed. The order dt. 01.03.00 (anmxurah- 12) is -;r
qlg.l'ahed.\ihe respondents shall == nllmﬂ* ,,;

the ipplimn_t-.iointhe po-t.’ as p,rw:lded :l.n the order

dt. 14.04.00 . | AR ..

6. There will be mo order as to costs.
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